
CEN1'LAL ADMtNISTIATIV TPIBUN 
•GuWA'ATI' BNH 

GTJWAHATIO 

(DESTRUCTION OF RECORD RULES,1990) 

Iv 

INDEX 
AINo. ... 	 .t./20 

• 
R.A/C.P No..... 

- E.}'IIVI.Pi No 
- 

Ig Orders 	.................................... 

..................... to....Oi 	
....... 

Judgme)it/Order 

Received from I-LC/SuprexUe Court 
Judgmeilt & Order dtd .................... 

...to..)'........ 
O.A....... ...... ................................. }'g.......  ........... 

1 
E.P/I'V1.P,.................................................... g.........................to........... ........ 

.............. .................................. 
!g............ ............. to........  

g 	.....................to................... 
7 6 

	vi 	s...... 	.................................. ...................... 

8. 	Rejoitici.r ............................................. ................. Ig .............. 	..... ...to... 

9 	Reply....- .........• 	........................ . ......... .)g 	........................ to...................  

.Ar1)rOt1er Papers..................................... Pg .............. .. ....... to..................  

IvIexio cf..ppea.rar1Ce .............................................. ....... .3.. .................... 

12.Additioa1Mfktht ...................... 	 tO .... 	a' .  
p 1 Written 1rgtinieiits................................................................................ 

Aziierid'erixent Repl' by Iespoxc1ents.......................................... ............  

- Amendnent Reply filed by the Applicant................................................ 

Coi.intr Reply........................................................................................ 

Is 



-- - 	 pot No.4 	--. 	
- 

(sE RUJ 4) 
ATIVE T RIU NhL 	 -• 

GUWAHhTI 

9 R D E R 	 T 

original ApUcation No_ 	 - - - - 

Msc.pet1ton No.  

LV1VJ Applis4tion No.  

?'l• ç' ,1-k 	A-. p 
Advoates for 'e 

ppl1Caflt  

Advocates Of the  RespOfldent 	 - 	 - 

Notes fCReg1$YI 	te 	- - 	 ::: 

- -* - - - - 

	

flcaliofl 	 i 

	

Rs. 50/-
n forr 	

O9.Q2.2OO5 	Present : The Honble Mr, M.K. Gupta 
is 

is Icd/C. F. for 	
Mber (J). 

dpOSitCd vidc ip,'BD' 	 Heard learned counsel for 

No 	 L the parties. 

Dated 	IJ The application 

1 i.n terms of the order passed in 

	

t Wy. Registrar 	 separate sheets. No order a to 

'I 	
costs. 

	

; 	 t 
H 	er(J) 

mb 

.1 1- 



C,NTRAL 2-,, .DMIINISTRi~!i IVE TRI13TJN7L 
GUWAHTI 	CH 

31/2005 

	

T 'T 	 09.02.2005. 
OF 

•t e0 •6000 •O 0000,0000•00 

Sirgh 	0000000 	
ø00 

0z-PPLIcik.L:rI(S) 

0 0 0 • 0 0 0 • • • 

	
0 	 vocAT.. FOR TH 

A1DPLICAT(S). 

— 

.RE3POLENT() 
- 	 Uflio - •  of0 	1jC0 	•0000800 a 0800 0' 0 00*00 

.., •o* 	0000 000S 

*0 00 *0 004 0* 	
9• 	 00 0  00 00 * o. a a a a a a 0 

S  5 VOCTE 	OR  THE 
RESP ONNT (s). 

THE HON'BLE MR0 	M.K. GUPTA, flJDiCIAL ME:3ER. 

TH HON'BLE MR. 

10 Whether Reporters of local p 	
e apers may be allowed to see th 

judçmeflt i 

2. To be referred to th eporter or not I 

3 Whether thir LordshipS wish to se the 
fair copy of the 

Judcmeflt " 

4 Whether the judent is to b circulatd to the othr rencheS ? 

Judgment delivered by Hon ble Member (J). 



Aer 

CENTRAL ADMINISTRATIVE TRIBUNAL:::: GUWAHATI BENCH 

Original Application No. 31/2005 

Date of Order: This the 9 th  day of February, 2005. 

THE HON'BLE MR. MX. GUPTA, JUDICIAL MEMBER 

Sri Soraisam Manirnacha Singh aged 
About 42 years old. S/o S. Ibobi Singh, 
by occupation a veterinary Field Asstt. Of 
Assam Rifles now posting at 23' Assam 
Rifles 99 APO, a resident of Chigarnakha 
Maisii'atn Leikai P.O. & P.S. Singiamei, 
Dist - Imphal West, Manipur.. 	 . . Applicant. 

By Advocate Mr. AM SinghMr. A.P. Singh,Mi. S.T. Singh. 

- Versus- 

The Union of India, represented by the Secretary to Govt. 
Of India, Ministry of Home Affairs, New Delhi. 

The Ministry of Finance through the Secretary 
To the Govt. ofIndia, New Delhi. 

The Director General of Assam Rifles, 
Directorate of Assam Rifles, at Shillong - 793 001. 

The Commandant, 23 rd  Assam Rifles, 
CJo99APO. 	 . 	 . . .Respondents. 

M.K. Gupta Member (J): 

Heard Mr. A.M. Singh, learned counsel for the applicant in detail and 
perused the 'pleadings carefully.  

L. 	By the present Original Application, the applicant seeks direction to the 
Respondents to upgrade Pay Scale of the post of Veterinary 'Field Assistant 

(Assam Rifles) to Rs. 4500-125-7000/- bringing, it at par with the Compounder 
(13SF) or at least Rs. 4000-6000/-, at parity with those other para veterinarians 

w.e.f. 1.1.1996. The applicant also seeks direction to the respondents to consider 



changing the nomenclature of the pcist held by him i.e. Veterinary Field Assistant 
eitherl to Veterinary Assistant or Assistant Veterinary or Animal Husbandry 

Assistant or Compounder.  

It is contended that the applicant was entitled to.the revised pay scale of Rs. 

4000-6000/-, granted to' him in terms of Union of India. Ministry of Home Affairs 
order dated 28.10.2003, by which sanction of the competent authority to grant' 

revised .pay scale of Rs. 4000-6000/7  in place of Ra. 3200-4900/- was conveyed 

with immediate effect, particularly in compliance of this Tribunal's order in O.A.  

No.' 65/2002. The basic grievance is that he was entitled to the said scale w.ef. 

01.01.1996 instead of with immediate effect, as prescribed under the order dated. 

28.10.2003. 

In order to appreciate the contention in question, certain facts are required 

to be noticed, which are as under: - 	. 

The applicant was appointed to the post of Veterinary.Field Assistant vide 

order dated 02.02.1987 in the pay scale of Rs. 975-1540/- by the Director General 
of Assath Rifles. The said pay scale was revised to Rs 3200-4900/- On 

implementetion. of the 5th  Central Pay Commission recommendations; It was the 

contention of the applicant that he was entitled to the upgraded pay scale of Rs. 

4500-7000/- or at least the'pay scale of Rs. 4000-6000/-. Therefore, he instituted 
O.A. No. 65/2002 praying the similar and identical relief as prayed for in the 
present case. It will be expedient to notice the relief prayed for which reads as 

under:-  
"(i) Reondents be derected to upgrade the 

• ' pay scale of WA (Assarn rifles) to Rs. 4500-
125-7000/- in parity with compounder, (BSF) 
orleast to Ra. 4000-100-6000/- in parity with • 

	

	 those, of other pam veterinarians w.e1 
1.1.1996; 

(ii) 	to direct the reondent to consider for 
changing 'the nomenclature. of the present 
petitioner's post of VFA either to Veterinary 
Assistant or 'Assistant Veterinary or Animal 
Husbandary Asstt. Or compounder." 
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The respondents in their reply to the said O.A. 65/2002 had submitted that 
the proposal to grant the pay scale of Rs. 4000-6000/- was pending with the 

Ministry of Hàme Affairs vide their recommendation dated 31.03.1998. The 
contents of the said Annexure - 1 communication dated 31.03.1998, indeed goes 
to show that in the cadre of Veterinary Field Assistant there were 31 sanctioned 

posts in the Asam Rifles, which were allowed standard revised Pay Scale of Re. 

3200-4900/- for those who were placed in the pay scale of Rs. 975-1540/-, and 

those who were carrying the pay scale of Re. 950 - 1500/-, were allowed the 
revised pay scale of Rs.3050-4590/- w.eI. 01.01 .1996. Vide paragraph 3 of the 
said communication, recommendations were also made to provide, upgraded pay 
scale of Rs. . 4000-6000/- to Veterinary Field Assistant of Assam Rifles and 
accordingly sanction of competent authority was sought. 

On noticing the aforesaid aspect, the Division Bench of this Tribunal 

dispose4 of the' above said Original Application vide order dated 11.12.2002 with 

making the following observation: - 

"3.. We have heard Mr AM Singh, learned 
counsel for the applicant and also Mr A.K. 
Choudhury, learned Addi. C.G.S.C.' for the 
respondents at length. Considering the facts and 
circumstances we are of the opinion that the 
matter requires no further adjudication from our 
end. The Govómment has taken a decision in 
principle and in view of the pendency, of the 
Court proceeding the authority did not take nay 
step for,' implementation of the matter. In view 
of the clear statement made by the respondents' 
we dispose of this application with a direction 
on the respondents to implement the 
undertaking as expeditiously as possible. 
preferably within a Oeriod of three months from 
the date of receipt of this order." (emphasis 
supplied) 

Pursuant to the aforesaid direction of this Tribunal, the Respondents issued 
the ordei dated 28.10.2003 and placed the applicant in the upgraded pay scale of 
Rs. 4000-6000/- "with immediate effect". Though' it is the contention of the 
applicant that he was entitled to the said upgraded pay scale with effect from 

01.01.1996, the validity or otherwise of the said order dated 28.10.2003 has not 

been challenged in the present O.A. Paragraph 2 of the aforesaid communication 

n 
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specifically goes to show that the approval of the Ministry of Finance as well as 
Integrated Finance Division of Ministry of Home Affairs was accorded to grant 

the said upgraded pay scale with immediate effect. 

Sri kM. Singh learned counsel for the applicant strenuously argued that 

once the recommendation of the 5th  (PC are implemented, they are necessarily to 

be operated with effect from 01.01.1996 and cannot be made applicable with 

immediate effect or from the date of the O.M. For this purpose reliance was 
placed on Swamy's news September, 2004 K. mdiii and another Vs. The (lief 

General Manager Telecom, A.P. Circle, Hyderabad and Others in O.A. No.1 141of 
2001 decided on 23.01.2004 to contend that when the changes are effected as per 

recommendations of the 5th  Central Pay Commission, the same should be given 

effect from 01.01.1996. 

On careful consideration of the entire matter, I am of the view that it is not 
a case of the applicant that the 5 th 	recorded its positive recommendations or 

finding of parity between the applicant on the one hand and allegedly similarly 
placed person in the other organizations. As noticed hereinabove vide 
communication dated 31.03.1998, the Assam Rifles in its recommendation made 

to the Ministry of Home specifically noticed that the Veterinary Field Assistants, 

were earlier placed in the pay scale of Rs. 975-1540/- and Rs. 950-1500/- were 

allowed revised pay scale of Rs. 3200-4900/- and Re. 3050-4590/- respectively, 
and a proposal was also made to grant upgraded pay scale of Re. 4000-6000. A 
close analysis of the aforesaid communication, in my considered view, indeed 

goes to show that it is not the 5th recommendations, which recommended a 
parity, but the Respondent i.e., the Assam Rifles recommended grant of upgraded 
pay scale to the applicant. The facts of the present O.A. are not similarly placed to 
the case decided by the Hyderabad Bench of the Tribunal in O.A. No. 1141/2001 
dated 23.01.2004, on which strong reliance was placed by the Learned Counsel for 
the applicant. Therefore, in my considered view that the reliance placed on the 
Hyderabad Bench Judgment in K. Indira and another Vs. The (lief General 

Manager Telecom, A.P. Circle, Hyderabad and Others (Supra) is not of any 
assistance and the said judgment is clearly distinguishable. When the pay scale is 
granted, which was not based upon Pay Commission recommendations and the 
validity of such order remains unchallenged, no relief can . be granted to the 

q 
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applióant. . Moreover the issue of granting upgraded pay scale from a particular 
date is in the realm of policy decision, which cannot be questioned by the 

applicant. 

As noticed hereinabove, the relief prayed for in earlier O.A. No. 6512002 

as well as in the present O.A. remains the same, identical and verbatim and 
therefore . the relief which was not granted earlier could not be allowed, in a 

subsequent proceedings particularly when the orders passed in compliance of 
earlier directions of the Tribunal also remains unchallenged. 

The learned counsel for the applicant contended thit the said 
communication dated 28.10.2003 has been challenged vide paragraph 9 of the 

present O.A., which in my respectful view is misplaced as such contention is not 
supported by the said paragraph 9. Moreover, the paragraph 9 of the said O.A. 

deals with interim relief and not the final relief, as prayed. Further, a perusal of the 
said para 9 would show that what is sought' in the said' paragraph is to stay the 

operation of the DORa order dated 07.11.2000 and not the order by which the 
sanction of the competent authority was conveyed to grant upgraded pay scale of 
Rs. 4000-6000/- with immediate effect. 

In view of the above findings recorded hereinabove, I do not find any 

justification and merit in the present O.A. and the same is accordingly dismissed' 
at the admission stage itself without issuing notice to the respondents. No order as 

to costs. 

(M. K. GUPTA) 
JUDICIAL MEMBER 

/1mb/I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 LI 

[GUWAHATIBENCH] 

Oliginal ApplicatIon P4o. 4 of 200ç 

Shil Scraisam Manirrcha Singh aged. 

about 42 years dd. 5/0 S. Ibobi Sirg, by 

occation a veterinary Field Asstt. of 
/'ssam Rifles no posting at 23 Assam 

Rifles 99 AFO, a resident of Chingamakha 

Maisnam Leikal P.O. & P.S. SirqAamei, 

Lst.-IrrphaI West, Manipir. 

APPLICANT 

-VERSUS- 

1.The Won of Inca represented by the 

c49 	 Secretary to Gavt of lrda, Mnistry of 

Hcxiie Mairs, New Delhi. 

The Mnistry of Finance through the 

Secretary to the GL of India, New 

- 	
Delhi. 

The Drector General of Assam Rifles, 

I]rectorate of Assam Rifles, at Shiflong-

793001 

4 	OWnt 23rd Assam Rifles, 

C/o 99 APO. 
RESPONDENTS 

1. 	DETAILS OF APPLICATION 

PQatnst the action of the Respondents in irrerner1ing 

the Central CI SerAces (Recn of Pay) Rules, 1977; 

in the First Schedule Part-A instead of Part B XXIV. 

Non carpliance of the undertaking before the Hon'ble 

Central 	inistratie Thbunal dated 11-12-2002 
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passed in O.A Na 65 of 2002; Central Adryinistrative  
Tribtaj. 

(C) To rename the post of (Vetenriary Field Aststar*). as 

Stockm / Corrpo er/ocç AssistarvMmal 

2. 	41JRISDICTION OF TRIRUt4pj 

The iApplicant dedare that the suect metter of the 

present case where he wants recessJ Is within the 

jLnisdjct 	of the Central AdMilistrative Tribunal, Guwahatj 

Bench. 

3. 	lIMITATION 

The subject rrtter of the preáent case is as regards the 

	

4 	
Lrtecpial treatment in irrpementg the CCS (ReMsed Pay) 

Rides, 1997. It is a case of ccrthnthng cause of action which 

arises e*ery month. Hence the applicant begs to subnit that 

	

\J 	 the 3Wicaticn is very fruch within tirne-tjrritat ion Pericxl 

Pdbed in Section 21 of theM strathe Tribunal 
.4ct. 

4 FACT OF THE CASE 

The applicant is a baiallrje citizen of Irda hawg 

permenepj res1de, at 
CUngamakha Maisnam  Lelkal P.O. 

& P.S. Srtgarnei Bazar, lnaI Vst Estrict, Mànipur. 

He is an educated person poss,essing the fd(cwing 

certrflcate and degree; 

(a) He passeci 1-Igh &thod LeaAng Ceitificate In the year 

1980 Lwrder the Board of Seconclajy Education, Mailpur 

in third C\#isicn. 
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(b) He passed Vetennary Field ,Assistant Training Course 

for the Pcaderric Session of 1982-83 in the month of 

October, 1983 under the Veterinary Training Centre, 

Government of Manipur at Porcnpat, lrrphal and place 

in theist tision. 

(C) He passed B.A (Two years course) Exaninatiori in the 

year 1985 under the Manipur Ursity. 

True cqnes of certificates of HSLC, Vety 

Tmg. Cairse and BA are enclosed 

herewith and marked as nnexures-N1, 

/V2 & A/3 respectively 

(d) the applicant faced irtensiew and selected for 

appdntment to the said post of Vetennary Field 

Assistant (WA in short) and accordingly, the [rector 

-t General of Assam Rifles issued appdntment order being 

No ii 14015149-75NFNME (A), dated 2-2-1887 at the 

pay scale of Rs 11501 month 

plus dher adnissible allowances thereafter, the 

Ppplicant janed the sersAce by getting posting place at 

2n1 Assarn Rifles. At present the petitioner is posted at 

23rd E'i, Assam Rifles. 

True copy of the appdntrnent order dated, 

2-2-1987 is annexed herewith as Anexure 

N4 

(e) The present post of the applicant is WA and cther posts 

known as Amal I-jsbandry Assistant, CorTpcunder, 

D-esser, &ocker, Sock Assistant, Vaccinator and MIk 
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Recorder etc. are categcnsed as Para Veterinarians 

post. They prcMde aociliary support toVetennary and 

Mrrl I-asbandry practice. The ninimim reqred 

qualification of such post is Matriculation with Dplorna in 

Cerilficate with expenence of one or two years as the 

case may be. Section 3001 the Indian Veterinary Coundi 

Act, 1984 dearly prides the rrinirrum qualification and 

nattie of works to be done by such post. The reIent 

portion of section 30 of his Indian Veterinary Coundi 

Act is reprcxluced hereunder for easy reference. 

a30 Right of persons who are enrolled on the 

Indian veterinaiy prectitloners register - No person 

other than a registered veterInary pedfltion 	shall - 
 

3 
practise veterinary rredicine in any State: 

I7ot4ded that tile State Government may, by ord 

permit a person holding a diploma or c&iflcate of 

vet&na!y superwsor, stockman or stock assistant 

(by whatever name called) 	issued by 	the.. 

Directorate of Animal Husbandry. (by whatever 

name called) of any State cr any veterinary 

institution in India, to render under the supervision 

and direction of a registered vetermnary pacUtion 

minor veterinary services. 

ExplanatiasL- "Minor veterinary services' means 

the rendering of preliminary veterinary aid, like, 

vaccinetion casfration and dressing of wunds. 
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and such adar types of p'eliminaiy aid or the 

treatment of such ailments as the State 

Gnment may, by notification in the Official 

Gazette specify in this behall7 

As such, the d.ties and nature of works cf all such 

posts are to do nina- vetennary serAces which prcMdes 

auxiliary support in veterinary and kñrna! F-Usbandry 

SerAce like Vacdnation, Castration, dressing of wanls 

or treatment of ailments etc. 

(f) That initially the pay scale of the said group of post (Le. 

Vetennary Staffs/Paraieterinarians Post) was placed at 

the pay range from Rs. 975-15401- per rrnth. But as per 

5th Pay Ccrrriissiai report, the Central Garnment has 

reAsed the pay scale of the said Veterinary 

Staffs/Paraeterinarians workIng under the Central 

Gamrrent, equally to the pay scale of Rs. 4000-100-

6000/- by naning the posts such as 

stockrrøn/ccrrçsYJnder/tock AsstiAilrnals 1-Usbandry 

\* /Dresser etc. All the concerned Cpartments under 

Central Ser4ce hae $n-plemented the said reAsion of 

pay, bit in the case of VFAs of Assam Rifles, the 

l)rector General Assam Rifles failed to in- emer* the 

reaAsicn of pay by taking the advantage of 

nonrnerticning the name of post of VFA in the curm 

of Vetennary gaffs of the Central CMI Serce (Re4sed 

Pay) Rides, 1997. Instead of iripementing the pay scale 

grn in the Fwst Schedide of Part "B-XXM of the said 
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CiM Ser.Ace (RP) Rules 1997 i.e. 4000-100-6000/- by 

taking analogy of the post or veterinary staffs as 

descilbed in Section 30 of the Indian Vetennary Coundl 

At 1984, where it is dearly stated that whatewr name 

may be called, but the OGAR frrplen -ented the CCS 

(RP) Rules 1997 in Schedule 'A is. Rs. 3200-4900/-

per month without any cogent reason. 

True cqiy of the relevant pages shciMng 

pay scale of the veterinary staffs of the 

Central a4l Ser%4ce (Revised Pay) 

Rules 1997 First Schedule of Part W is 

- 

	

	 endosed herewith and nrked as 

Annexure A/5. 

• 	 (g) That, it will not be cut of the place to mention here that 

¶ 
	 the post of Veteinary Ccn-pcincter attached to Central 

- 	 Forest Serce was initial ty fixed at the pay scale of Rs. 

800-115W- tess than the pay scale of VFA, Assam 

Rifles. But in the new pay reAsion, the pay scale of the 

said Vety. Ccrrpcunder ci Forest Serce is reMsed to 

Rs. 4000-80001-. The petitioner begs to subrrt that the 

125-7000/- per month. It is also beg to subnit that the 

nature cithe work of the corrpcLwider, of 8SF is aityto 

rmlntaln pharrmtical works under the superialcn of a 

Regstered Veterinary Ck,ctor. V4'ereas the nature of 

works of the p iczt&s post 1e. VFA of Assam Rifles 
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includes all the functions and operation of Vety. And Animal 

Husbandry works such as Treatment, minor veterinary works 

maintaining pharmatical works, inspection of animal health. 

Checking of meat supply to Troops, accompany with troops of 

any Doctors/Registered Veterinary Practitioner. It is also beg to 

submit that there is no Post of Doctor in Assam Rifles whereas 

BSF has Registered Veterinary Doctors/practitioners. In other 

words, the veterinary Field Assistant of A.R. are more workload 

and responsible than the compounder of BSF. 

The Assam Rifles has issued a general Notification called 

Salient Features affecting pay allowances of Assam Rifles 

Personnels dated 151h Sept. '98, in para 20 of the said 

notification indicates that the Ministry of Home Affairs has 

inclined to the proposal to upgrade the pay scale of VFS to Rs. 

400-100-6000/- per month w.e.f. 1-1-1996. It is also begged to 

submit that in Visit Points issued by DGAR dated 26-6-2001 

clearly indicates the Ministry of Home Affairs has advised to 

submit for cadre restructuring of VFAs of Assam Rifles on similar 

lines with BSF/ITBP. 

True copies of relevant portion containing 

the pay scale of compounder, Central Forest 

Services and Salient Features of the DGAR 

dated 15-9-98 and Visit Point circular dated 

26-6-2001 are enclosed as Annexure A/6, 

A/7 and A/8. 

(h) That having no other alternative the applicant approached 

Hon'ble High Court by filing a writ petition being W.P. (c) No. 789 

of 1999 in month of June, 1999 before the Hon'ble Guwahati High 

Court, Imphal Bench on boñafide believe that VFA Assam Rifles is 

also a part and parcel of the Assam Rifles and hence, is an armed 
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forces, Wfortunately the -bi'ble F-cJi Court, lrrial 

Bench aosed the writ petition by gMng specific 

observation that the nature of care falls within the 

Jurisdiction of the Central  Mryirustrati\e Tribunal thereby 

directing the applicant to approach the Hc*ftile Thbunal. 

The said W. P. 0 No. 789))9 was disposed of with abow  

observation by an order dtd. 31-12-2001 and the 

certified copy was obtained on 16-2-2002. 

The copy of the l-k,n'ble 1-igli Court order 

dated 31-12-2001 In enclosed herewith 

and marked as Mnexi.we-A'8. 

(I) 	That in pursuance of the order of the Hthble GtwahatI 

Ugh Court dated 31-12-2002 passed in W.P. © No. 

78912002 approached to the Central Mnirstrati 

Tribunal by filing an orlglnal 	pIcatIon being O.A No. 

ghm  

Central CiAi Ser'ices (Re6sed Pay) Ri'es, 1997 Part B- 

XXIV with effect from 1-1-1996 and to change the 

nomenclature 	of the Veterinary 	Field ,Assistant 	to 

Ccrrpcunder, 	PinI 	Risbandry Assistant, 	Dresser, 

Vaccinator, Castration etc. the said O.A was can tested. 

by the respondents by filing centre affidaAts on behalf of 

all the respondents by one Major S George on 11-12- 

2002. The Honble Central AtrTrstratie Tribunal was 

pleased to dispose of the said O.Q alter perusal of the 

materials available on record and alter hearing bcth the 
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parties at length '6ide judgment and order dated 11-12-

2002 with the fdking cbseraticn. 

have heard M. AM. Siitgh., learned counsel for the 

açplicant and also M-. AXCJoL#ny learned Add!. 

C. G. S.0 for the respondents at length Ccr.esicledng the 

facts and Circumstances e are of the opinion that the 

matter reikes no ñrther ac*id/cation from otr end. The 

Goternmont has taken a decision in pine/pie and in 

view of the pendency of the Cort p-oceeding the 

authcrity did not take any step for frrplemantetion of the 

matter. In 'view of the clear statement made by the 

respondents t&e dispose of this a/ication vwth a 

direction on the respondents to implement the 

undertaking as expeditiously as possible, p-eferably 

Mthin a period of tfree months from the date of receipt 

of this order. 

Thereafter, the respondents approached the Hcn'ble 

3 Thbunal by filing a Msc. Application being fvhc. case 

No. 53/03 [Ref. QA No. 65/2021 with a prayer to allcw 

to con-pete the exercise and irrpement the judgment 

and order dated 11-12-2002 passed in O.A No. 65/2002 

within a period of two rrnths. The 1-bYble Central 

Mrrfrsstratn,e Tribunal was pleased to allcw the prayer 

of the respondents by an order dated 5-5-203. 

True ccpes of the order dated 11-12-2002 

herewith and rrrked as Mnexures N10 

and Nil respectt$y. 



U) That alter the lapse of about 1(aie) year of passing 

order in original Ppplication No.65 of 2002 months the 

authorities in a casual merrier withaft considering the 

uxtertaking given in their courter affida'At of the 

respondents as well as the statement given in the Msc. 

Application No53 of 2003 issued order being No. 

1127014/16/99-PFJV dated 28-10-2003 in purported 

corrpiance of the said orders upgraded the pay scale of 

the petitiorr to Rs. 4000-6000/- in 4ace of Rs. 3200-

49000/- with effect from 28-10-2003. It is reiterated that 

- 	the respondent No. 3 OGAR. Miexed a letter to the 

T Ministry of Home Affairs seeking appraI thrcugii its 

letter 	dated 	31-3-1998 	inider the caption 

"IMPLEMENTA11ON OF UPGRADED PAY SCALE 

FROM 10-1-96 FOR THE POST OF VItRlNRY 

FIELD ASSISTANTS IN THE ASSM RIFLES'. It is also 

begged to mention that on 15th  Sept. 1998 the 

£rectorate of Assam Rifles issued a SILENT 

FEATLES AFFECTION PAY ALLOWANCES ASS.AM 

RIFLES PERSOM€L in Paragraph 20 it is Oearly 

stated that upgradaticn of pay scale of VFA of Assam 

Rifles to Rs. 4000-100-6000/- per month has already 

been indined by the Ministry of I-kme affairs for easy 

reference para 20 Is quded reproduced herei.nler 

20. UnqradaUon of Pay Scale of Veterinary Field 

Assistants(VFA). This Dte had taken up a case to 



per rrnth. MHA is inclined to aix poposal info has also 

been sought from BSF regarding t/FAs serwng vOth 

them so that a composite case can be poj. to Min of 

FIrr. 

True copies of the 	 ML4 

and letter of the 

DG.AR dated 31-3-1998 are endosed 

herewith and marked as Pnnexure P112 

and P113 respectily. 

(k) That, cnrecehedofIetteroftheDGAR'A'BranchbeIng 

no. II 1401515th  CPA(q98All/2003/298 dated 07-Nb 

2003 the carrnandant 23 Assam Rifles wrde a letter 

being No AM/P1798/2004/ dated 24! h  February, 2004 

seeking darification as to whether,  the basic pay in 

respect of abce incunt,ent again required to be fixed as 

upgrade the pay scale of the petttoner to Rs. 4000-100-

6000/- in corrpliance the crder of the Hcr(ble Caindi 

Assistant Tribunal dated 1112-2002 passed in O.A No. 

65/2002. The comandant 220 Pssam Rtfies mentioned 

In details about the basic pay in respect of Sri 

Manimacha Singh, WA of this Uiit has already been 

1.1401 5/ACP/Med-4/99 tt. 21-Oct. 99 & $g No. A 4440 

2 dated 15-Jun 01). Now indMduaf is drawing pay and 

allies at the scale of Rs. 4000-100-6000/- w.e.f. 09 Ag. 

?13i1 



-i2- 

A true copy of 	letter of the 23d  A.R. 

Commandant dated 24/02/2004 is 

enclosed herewith and marked as 

Annexure A/14 

(I) That in response to the said letter of the Commandant 23d 

Assam Rifle the office of the DGAR informed vide letter No. 

Il. 1401515th  CPC/98/b-I1/367 dated 23d  March 2004 that the 

case for upgradation of pay scale in respect of yEA'S of 

Assam Rifles w.e.f. 1-1-1996 has already been taken up with 

MHA vide this Directorate letter No. II. 1401515th  CPC/98/A-

ll/Part/351 dated 26-Feb. 2004. On receipt of the decision 

IT, 	
you will be intimated accordingly. 

A true copy of the letter dated. 23r d  March 

2004 is enclosed herewith and marked as 

Annexure-A/15. 

(m) That the present applicant do not understand why the office 

of the Directorate of Assam Rifles keep on seeking approval 

from the Ministry of Home Affairs to upgrade the pay scale 

of VFA's of Rs. 4000-100-6000/- per month w.e.. 01-01-

1996. On the other hand at para 20 of silent features 

affecting pay allowances of Assam Rifles personnel's issued 

by the Directorate of Assam Rifles on 15 Ih  Sept. 1998 

Clearly mentioned about inclination of MHA of the pay 

scales of VFA'S w.e.f. 01-10-1996. The act of the 

/ 

respondent on denying of CCS (RP) Rules, 1997. First 

schedule part B-XXIVw.e.f. 1-1-1996 is illegal, unlawful, bias, 



dlsaurnnatory and 'indIcthe to the extent that the 

respondents have denied  the rights ensfrmned In the 

constitution of India. The said act of the respondents is 

also in gross idation of the principles of natural justice 

and the DirectKe Frindples of sate Pdlcy. 

(n) It may not be cit of place to mention that in case of 

cther d4Iian eriployees under the Assam Rifles such as 

teachers their pay anomalies haie been corrected in 

case of Junior Teachers from Rs.4000 - 6000/- p.m. to 

Rs.4500 - 7000/- pm and Senior Teachers from 

1000:000P a! ii w1 	 P.M.  

effect from 01/01/1996 wie letter of the Mnistry of Home 

fairs being NoJI.27013/35/99-PF.IV dated 08/0612001 

but reason best known to the authorities the eryment 

0 of Central ChAl Sei4ces (Re\nsion of Pay), Rules 1997 

has been denng to the Petitioner but, in case of cther 

sirrilarly situated with the present petitioner are taken 

into consideration by the authorities. The act of the 

authorities is malafide, capricious, ill-mctre and wets 

the laws framed under the constitution of India. As such 

the iripugned order dated 28' Oct. 2003 for giing the 

upgradatlon of pay scale of the present applicant to Rs. 

4000-100-60001- with effect from 28th Oct. 2003 is liable 

to be set aside or the same should be nxdlfled to the 

extent that the effecthe date as 1-1-1996. Hence the 

present application. 



WA of Assam Rifles is also a techrncal post and the 

nirdntim qualification is ntrication with cIiplcn or 

certificate (\4de P/8 and section 30 (b) of the Indian 

Veterinary Coundl Act, 1984). Locking in this angle too 

the pay scale of WA Is ought to have reAsed to Rs. 

4000-100-6000/- with effect from 01fl01/1996. 

That, on the recent dedsion of EDGAR (Ade 

Puiexure-N11) it is dearly stated and aclrritted that the 

pay scale of ether equiIent post/grade with the F/VAR 

have already been reAsed to Rs 4000-100-6000/-. So, It 

can be concluded that the OGAR had already expressed 

their willingness to re4se the said pay scale of WA with 

ether counterparts. 

• 	(d) That, the WA'AR and its counterparts (or 

equhmlent posts) In different arganlsatiai or Drectorate 

- 

	

	or Institute are all same and equal either in the nature of 

works or in locking to the nininiJm educational 

\< qualification. As such, the prindple of equal pay for 

equal works is applicable in the present case as 

eru-rrated in MIde 39(d) of the constitutIon of 

lndia. 

8. DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant declares that there is no remedy a'aiIable 

to him or prcMded under the relevant ser'.ice Rules. 

7. MATTER NOT PREVIOUSLY FIELD OR PENDING 
WITH ANY OTHER COURT: 

The applicant had field a writ petition being w.p. Q No. 

789/99 before the }-b?ble Guwahati 1-Igh Court, Irrphal 



Bench. Counters had been field by the respondents. But 

at the time of hearing the F-thñe 1-Igh Court reluctant to 

proceed with the case on the graM of Jliisdictk1. 

Hence the case was dosed by an order dated 31-17-

2002 statIng that the sed rrtter falls within the 

jurisdiction of the Central Pninistrative Tribunal and 

thereby directing the applicant to approach the Tribunal. 

Then the applicant file an application being original 

Ppplication No. 65/2002 before the Hon'ble Tribunal. 

The }-bble disposed of the application on I 1-12-2002. 

RELIEF SOUGH FOR: 

(I) Respondents be directed to upgrade the pay scale 
---. 

of WA (Assam Rifles) to Rs. 4500-125-7000/- in parity 

D 	with cocipounder (BSF) or at least Re. 4000-100-6000/- 

In parity with those of cther paraeterInarlans w.e.f.1-1- 

I 
(Ii) To direct the respondent to consider for changing 

the noniendature of the present petitioners post of WA 

either to Veterinary Assistant or Assistant Veterinary or 

N Ardmal Rlsbanclry ,Asslstant or ccnpanider. 

INTERIM RELIEF: 

The Irrpugned order of the DGR being 

No.11.1401 5/6thCPCI98-A-1 1/2003/298 dated 

07/11/2000 may khdy be stayed or any apprcpnate 

interim order may be passed in the interest of Justice. 



Pendency of the apication may tict be a barred to 

upgrade the pay to Rs.4500-125-7000/- pm or 

RsA000-100-6000/- pm with effect from 01/0111996. 

the petitkxer in the scale of ccrrpoufldef 8SF 

gnature of the ftpplicart 

	

b. 	PjjcJJA- \q,ô, 

?O Ntc 

VERIFICATION 

1, Soraisam Manimacha Sngh, aged about 40 years, &o S. 

Ibobi Sngh, resident of ncjamei Makha Meisnam Leikai, P.O. & P.S. 

ngjamei, Cstrict - lrrphat West, Manipur at present errplayed as 

Veterinary Field /ssistant presently posted in 23 Assam Rttles CO 99 

APC) do hereby eiif)' that the statennts made in the aboe para 

N. I to 9 are true and correct to the best of n-ty knowledge except the 

legal pants and those legal pants are base from the infcrmaticc from 

my counsel which I also eiily believe to be true. 

• 

gnature of the Applicant. 

Datedftmahat 

	

The 	~4'cber, 2oo 

By:- 	
c:r(& 



ORIGINAL APPLICATION NO. 	OF 2004. 

• 	 Soraisam Manimatha SrKji. 	Applicant. 

- Versus- 

The Uiiai of India and dhers. 	Respondents. 

A FF1 DAVI T 

I, Soraisam Manimacha &igh, aged about 40 years, S'o S. 
lbobi Singh, resident ofncjamei Makha Meisnam Leikai, P.O. & P.S. 

njan- I, (strtd - IniDhal West, Manipur at present errployed as 

Veterinary Field Assistant presently posted in 23 Assam Rifles CIO 99 

AR) do hereby sdenTily affirm and state as fdIcs 

That, I am the /ppIicant in the acccrrpan,ing application. I 

have gone through the contents of the present application and as 

such, I am well acquainted with the facts and drcuntances of the 

case. I am presenting this affidaAt in support of the statements made 

in the said application. This is true to ny knvledge. 

That, the statennts made in the fcregc4ng paragrajDh 111 to 

9 are true and correct to the best of my knaMedge except the legal 

pants and those legal pants and those of the rest paras are based 

from the information from my counsel which I also '1ierily belieie to be 

true. 

That, the documents at ANNEXURES-Afl to AL16 are true 

cqies of the ainais. This is true to my kncM.iedge. 

SgnatLwe of the deponent 

Dated/Gtiwahati,  

The 	 r, 2OOT 

By:- 	 k  9
~111 

/ 
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- - hu-'AbIANT 	 ANNEXUREA 

Govt of Manipur 

- 	 POROMP\T, IMPH\L 

VETY. AND ANIMAL HUSBANDRY DEPT. MANIPUR 
Element8ry Animal Husbandry of Veterinary Sc Examination 

I 	 Academic Session I982-3 

Q,,1/1d 1zi 	 ,iimak 	 it 

(1t 1!I(] 	1tCiI(iC(I 1C / )rcccrz(c(I coUrsC (f 51111/u 	,t the 	7e!ij 	dl 	sit 	ralJziIzq Genre 	PL \ttI 

sticc fii(Itj lPze Jnui( I a,itnialzon licId :,z the no7z1!1 (f 	OL 	dud W 	pPit c4 z Ific 

- 	 rue COP'? 

- 	

R:)4Rfl 	E.V 4fVER: 

- 	 - 	
4vocate 

	

/ 	- 	
¶1ei::'r 

- Officer-un char ge - 	Member 

Dt Porompat, Imphal 	 \'ey. Field Asst. Training Centre 	............- •.. 	• .. Men;b:r 

t1 	 Porompat 1rnhal 	 - 
. 	 ¼ 
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irnti 	itrnaI Qrffratc 

- 
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True Copy 
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ILILNO 11I3\23510/21 	
/ 	RLGI 	ANNEXUflA/LI 

lll40]5 /48/- 75/VFA/ME( A) 

Shrl S. JVlanirnacha Singh 

;nniat 	ai'!<ar 
Go'ciinncnt of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate General Assam Rifles 
Shdlong - 793011 

8 

Chinamakha lvi cisnam Leikai 
P.O. Sinajamei. 	 02 Feb 87 
Imphal - 79500$ ( Manipur ) 

..• L1>OI r\'F!\J [Ni' 	VI'A 

You arc hereby sclectedfoj apointnieti1 temporarily until further order as Veterinay Field 
Assistant in ti'e scale of pay Rs. 973 -2- H 50-[1.3-30- 1540/- per month plus other allowances 
as admissible under the existing Rules from time to time The atointment is purely temporarily 
subject to iroduciion of the follo\vinm& certificates and may be terminated with one month notice 
from Cit her side 

a. 	A Medical finess certilicate horn a Civil Surueon or equivalent at the time of oining. 
b 	[Jncationai and other cemiiiicaie as irool of age qualification etc. in original. 
C. 	A cha:acter certificates ftom a class I officer or 1st class maiistrate at the time of 

iomiun.t the duties. 

2 • 	You are liable to serve anywhere in Assam. Nagaland , Manipur. Tripura, Arunachal 
Pradcsh. Maghalava, Sikkim or whceever i\ssarn Rifles units exist. 

. YOU will report or (July to the commandant 2 Assam Rifles , CIO 99 APO on or before 28 
Feb 87, Along with certificate mentioned in this order. 

(MC. Bordoloi) 
CGO 
for Assistant Director ( A) 
for Director General Assam Rifles 

Co1' to 

llQ Arunachal ( Range 
Assam Rifles 
C/O 99 APO 

2 	Commandant 
2 Assam ames 
('/() 99 .'\ P0 

3 	Pay and Accounts Office 
/\ssamn Rifles 
I nit hunklwuh NiamLet 
'hill()m1L - 3 

True Copy 

Advocate. 

0 



Aith?ur 415 
/ CCS Mil R1II.ItS, 	I91J7 •11 

I 	III. 	I 	IU'J 	s('llI:J)LJl,I: 
IS 	/I(l(.S 	3 	(111(1 •I 

- 

isud sc:iI's Im. 	I)IS 	(' 	111)1)' 	I 1 1('S('II( S(h" 	j, 	(rotII)s  
flhlfI 	'I)' 	'\II 	lw 'SIttl% 	(1111(1 CIII 

I°('%kC(I 	stults 	1111' 	1.141111i'd lflIh1111-1y 

SI.. 	05 I / 

t'0. 	(I,\I )) 
lIU.SI 	I 	S(,\LJ 

( Rc. ) 
RIVl.Sl!) SCAii 

S. 1 750-128 701190) 
(Rs.) 

2,550 552,660 60 3,200 
S•2 775-12,871- II - 1,025 	

. 2,610-60-3,150.6535I0 
S-3 800-15-1.010201, 150 2,650-65-3.300.704 .000 

1. 	S-I 825-15-902120 2,750-70-38OU751()0U 
 

-

s-s -. 950-20-1 .150-25-1 .4JQ 3,050-75-3,950804,590 
950-20-1,1 50-a-1 .560 
1,150-25-1,500 

S-6 975-25-1,150-301 .510 3,200 854.900 
975-25-1, 150-30-1 .660 

S-7 1,200-30.1 ,11() 	301 ,R(() 1,000-100-600() 
1,200-30- 1 , 560 	10-2,010 
1.320-30 	I ,56fttfl.2,o.;() 

S 8 1,35)) 	30 	I ,lI() 	10 	I ,Rfl)- 11,500.125 7,000 
- 50-2,200 

I ,'I00-40- 1,800-50.2,300 
S-9 1 ,d00•10- I ,600-50-2300 5,000-150-8,000 60-2,6fl) 

I .6(X)-SO 2,300 	0-2 .660 
s-10 I ,60 602,600-75-290() 5,500.175-9,000 

II. 	S-li 2,000-60 2,120 6,500-200-6,900 
S. 12 2,000 60 2,300 753,200 6,500 200 10,50() 

2,00 602,300753,200 
100-3,50g. 

S. 13 2,375-75-3,2 	100-3,500 7,450-225-11,500 
2,3 75-75-3,2(R). 100-3,500- 
125-3,75(3 

I . I. 	S 	II 7,500 	1000 	IIlu(I TWw 7,500 250 12,000 
pic 	ICvjStI 	su:ilc) 

15. 	S-15 2,200-75.2,800. IOU '1,000 8,000-275-13500 
2,300.100.2 .800 

I(,, 	S-Ifl 2,630- IIXII ) 9,000- F1XL() 
S-1 7 2,630-75-2,780 	

. 9,000-275-9,550 
S-1 8 3,1 50-100.3 ,35() 1-),325.325 	10,975 

RIR. -1 

True Copy 

Advocate. 

(~D 
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IANNEXUREI.AJ7 

MahanideshalaYa Assam Rifles 
Directorate General Assani Rifles 
Shillong- 793 011 	 - 

/1 	Tele No. 705076. 

A I D,r' çlh p, / QR 	 15 5c 	-16 
tvt,I_ 	 - 

List A,B,C,D,E&. 

SAJ1 ENT 

General 

Govt has notified pay scales and various allces for all Central Para Mititary Forces 
(CPMF) and the same have already been circulated to all concerned by. This'Dte from time to 
time. However, it is noticed that doubts still exist on various aspects of applicability and 
entitlement thereof. As a result, the ips are still unaware about their ettitlemeflt of monthly pay 

and ahices. 

In this inib bulletin, certain issues of pay and allces have further been clarified. Steps 

takcn loTesbIve existing rk. And paY anomalies with the MHA also been covered. 

Pay Scales 

The pay scales afler revision under central Civil SeiceS, (Revised Pay) Rules 1997 wef 
01-Jan 96 and on rationalization olpay scales in respect of CPMF personnel wef 10 Oct97 are 

given below:-  

Tay sea es applicable 
Rationalised payscales wef 

Kk 
wefOl Jan 1996 to 	: 100ct97 

09 Oct 97 

2750-70-3 

Rank of Lnk merged with Rfn and gtd Rs. 
Lnk, 2750703800754400 30/- pm as special pay with the pay scale of 

Rfn tilypromoted to Hay. 

3050753950804 590 
Rk Nk merged with Hay with the pay scale  

NK of Hay excluding appt pay. 

s. 50/- p 3200-85-4900 with appt pay of R 	m 

I lay 3200-85-4900 till promoted to next higher rk 

-- 4000100-6000 
WO 

Nb Sub 4500-1257000 
5500-175-90,00 

Sub 5500-175-9000 
650020010500 

6500200I0500 	S.20O/-  
Sub Maj 650020010500 Per month as appt pay. 

• True COPY 

Advocate. 



.'. Other Cases Being Referred to MIIA 

15; The following cases are being ref to MIIA:- 

Journey Period. Journey Period with Earned leave for pers posted to Sikkiin, as 
being granted for pers posted in NE Region. 

Special Compensatory Allowance (SCA) (Remote Locality). SCA for pers 
posted in Manipur to be brought at par with Nagaland rates. 

Earned Lye. Earned lye entitlements for AR pers posted in HQ IGARIRgto be 
increased to 60 days. 

f 	 rn 
DCAR to M1[A. 

Intioduction of Warrant Officer (WO) Rank for Technical Cate2ories in Assam 
Rifles. In response to this Dte proposal For introducing the rank ofWO equivalent to Assi Sub 
lnsp (ASI) rank in BSF, the MI-IA an issued instr for prep of a Cabinet Note for 
rationalization of Tech  Cadre in Assam Rifel vis—a—vis othe CPOs. Details asked by the 
Ministry have been fwd along with fin implication. The Cabinet Note will be fwd by MHA to 
Min of fin for their approval/sanction after coniparing our proposals with other CPOs. 

IJpgrndalion of Posts of Coinhatised Clerical Cadre at Par with Other CPOs. 
MHA is favourably disposed towards bringing the rank structure of clerical cadre of Assam 
Rifles at par with 13SF. Other to prepare a Cabinet Note for rationalization of Clerical Cadre 
vis—a—vis other CPOs will be given after comparing our proposals with other CPOs, 

Be- I)csignation of llav/J'A to WO/ PA. MI-IA has given their approval for re-
designation of 1-lay/PA as WO/ PA. Order for the same has been given by this Dte. The correct 
equivalence of Nb Sub for WO (PA) is being pibcessed alongwith the clerical cadre proposals 
(Para 16 refers). 

Enhancement of Promotional Prosncct of Dtnui Cateorv in the Eiiineer Set U 
of Assam Rifles. MI -IA had turned down this Dte proposal of having ark structure for Dtmn cat 
in the Engr Set-UI)  in AR on the plea that there is a ban on creation/upgradation of posts by mm 
of Fin. IIowc.vcr DGAR during his visit to the Ministry convinced the authorities to review the 
case to give opportunity of carrier progression to the combalised dtfllfl cat. MIIA is expected to 
issue orders for constituting a committee recommending the 1)OSts requiring promotion/ carrier 
progression2  under which this cat case will be considered. 

20 	Upgi adtion of Pqy Sc tic foi Post of Vetei inni y I icid Assistants (VIA) This DIe 
had taken up a case to upgrade the basic pay ofVFA's to Rs. 4000-100-6000/- Per iiionth. 
MHA is inclined to our proposal info has also been sought from BSF regarding VFAs serving 
with then so that a composite case can be proj.t6 Min ofFin. 

21. 	Fixation of Pay under 5th  CPC where the Fixation Exceeds Max Revised Scale. This 
Dte had proposed to MHA that excess amount in such cases should be protected. MHA has 
i nti mated that IVlin of Fi ii (5(01  C PC In pletnentation Cell) in their letter of 02 Apr 98 have 
clarified that 

... 

RI 



:. 	• 15019/Vislpt/2001/A/1101 

0.1 Dog Unit 
Assam Rifles 
C/O 9) APO 

ANNEXUREA/- 
Dated:- 26 Jun 2001 

VISIT POINTS 

Contents of HQ DGARLtrNo. 11 140I5/5 CPC/98/A-111198 dated 08 Jun 2001 is 
enumerated below for your info and necessary action please. 

R.K. Sarma 
Maj 
EMAE(SA) 

(DGAR Letter No. 1.1. 1401515th  CPC/ 981A-111198 dated 0801) 

I. 	Ref Pt No. 5 raised during vis of brg P R Patra. Dir,(Adm) to No. I Dog Unit on 
23 Apr 2001 fwd vide your letter No. lii. 1101 1/20195/2000/5022 dt 02 May 2001. 

As advised by MHA, a fresh proposal for cadre restructuring of \'FAs of Assam 
Rifles on similar lines ofBSF/1TI3P is required to be submitted, which is in process. 

IvIHA has also intimated that since the matter is already subjudice, any decision 
for u)gradation of pay scale can be taken after finalisation of court case. 

Sd/-XXXXXX 
(Satendra Kurnar) 
Col 
DD(A) 
For Dir (Adm) 

For info w.r.t their ION No. 
1. 11011/30/2001-G/SDO/1358 dated 21 May2001. 

aloiigwith a copy of AC & A Rg letter No. III. 
1101 1/20/GS/2001/5022 dated 02 May 2001 for 
necessary action on pts. 

- 

GS. BranclL(Internal) - 

Mcd Branch (internal) 
Sig Branch (internal) 

01 
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Dtfq of nIikfnq nyc, JIm 
COJ)) to Iii', ItJI ,IlpJ • 	•.. 

IN THE GIUHTZ 1-CIGH COURT 
(The. High court of Assan,Nagld,ghalaya 
Manipur,Tripa, Mi Zordm & ParundchJ .Prcdaah) 

• 	 IMPFIPOL. BENCH 

WRIT PE ITIO( /j NO 79 Bop 1999 

	

- 	Lhri Soraisam Ilcinirnacha Singh, aged abott 36 years, S/a 
• S. Ibobi Singh, by occupcitjo* a Veterinary Field ASsistd*t 

of tssazn Rifles now posting at 7th 	T -K)ubL1, a • 	resident of Chingamakna Maisnaju Leikcii, Imphal west District, • 	Manipur. 

petitioner 
— Versus - 4•... 	".'. 

• ,.;.,•, 	 N'. 
The Union of India. 

tACA 	Director General of the Directorate Of Mscim  Rifles, at Shillong — 793O. 

Deputy Inspector General, MP Range, hssam Rifles, at \\\ 	Imthal. 
4 The Cotarnddnt, 7th AabuIfl Rifle..., at Thoubal. * 	5 The Mizuctry Of FiEacince, through its Secretary, 

Goveraiint of Itha 

.. Respondents 

PRZENT 

THE HON'BLE MR. JUSTICE H. K?INIguMJ SXNGH 

• Flo r the Petitioner 	Mr. A.. MOhuchndra Singh, AdVocate 
• For the ReSpondents : Mr. N. Ibotrij Sigh,cGs 

Dte of hearing 	8 - ii — 2001 

Date of Judymert 
& order  

IR 
j -ard r. . ModhUchandra Sigh, learned counsel 

for the petitjoer and also Mr. N. Ibotornbj Siagh, ecioied 

- CGC for the respondents. 

Co nt 2/ 

True 	PY 

£dv0c 
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ThiS writ. Upplic.itio* under 1irticle 226 of the 

ConstitutIon filed by the petitionr who is now working as  

Veterinary Field ssistdnt(V) is for a direction to the 

authority concerned under the Respondents to upçjrcde the 

pay Scalof Veterinary Field hssistant(1sam Riflos) to 

Rs.4500-R8.700/- which is enjoyed bycorlqounder(BSF) or at 

least to the scale of R&.40O(.-600O/-. 

The petitioner joined service in 1987 as veterinary 

Field 1ssi$tant in the 2nd Bn. hssarn Rifles under appointment 

order dated 2.2.1987 i4nnexure-h/4). in view of the decision 

which lam going to make, I need not go into detaila regarding 

the service career of the petitioner. Suffice it to mention 

that the petitioner who is now servinj in Jssam Rifles prays 

- for some sertice benefits.in this regard,at the outset the 

learned Central Government Standing Counsel for the respondents 

submitted regarding the jurisdiction of this court to decide 

the matter. The learned cosc submitted to the court for deci-

ding as to whether this matter may be decided by this Court 

or by the Central Administrative Tribunal. 

4 	The petitioner was appointed as Vetri*ary Field 
z 

	

	 ?.ssjstant in the 2nd jan. issarn Rifles. Section 4 of the Assam 

Rifles A.ct provides that the appointunt of all riflemens shall 

rest with the Corrinandaztt. under Section 5, the riflemeas are 
- 	I 

divided into corbatants and non-combatants. warned counsel on 

bdth sides admit that the Veterinary Field issistant is .a 

uon-combatnt post. Xgaia, it is also. admitted by the learned 

counsel on both.the sides that non-combatant posts/rifleman 

are civilian po5t. i6gaia, learned CGSC  has drawn attention 

of tie court to a correspondence bearing N0.11. 14015/5th cc/ 

98,'A-iI/512 dated 16th p'eb.,2001 which indicates that certain 

amendment to ?.sSUm Rifles (Medical staff) Recruitment Rules, 

1980 Was proposed. 1.nd under draft Rule 3- it was provided 

/ 

C- 

I 



that all the direct recruitment against any post included 

in the schedule to these rules, in future, shall be done 

in the corrbatised capacity, whid clearly indicates that, 

the petitioner is holding a non-oombatnt post. ReSultantly, 

the matter relating to recruitunt and other service conditions 

of the petitioner who is holding a aoa-coubatcnt post i.e. 

'. civilian post has to be decided by the Central Mmiaistrative 

Tribunal. If. the petitioner is aggrieved by any order that 

may be passed by the Centrcl Administrative Tribunal, the 

- .•- 

/ 
• 

Iigh court may ex'ervive.the-powely of Judicial review against 

such an order passed by the Central AdministraUve Tribunal 

in appropriate case. But the petitioner has to approach the 

Central Adrniistrative Tribunal first, 

5. 	For the aforesaid reasons, petition is closed and 

the petitioner is directed to approach the Central dminis-

trative Tribunal. 

sd/-Fl. KA1'1INIKUMR SINGH, 
JUDGE 

Sin'iture of, the Qzpyist; 

L. 
R.K. SURCHAt'DRA SINGII  

• 	 Read by 
 

Compared by :- 

• 	
0 

- ---
41iWlI) '(.) W2 . Vt1 

IL- 

ia .I.. 	
•• 

-. 
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.through the Secretary to the 
Government of India, 

ì 
..........

\ Ministry of Home affairs, 
ew Delhi 

I ')he Ministry of Finance, 

•\• 
:through its Secretary,'. 
/Govt. of India, New Delhi. 

lit 	3. The Director General, 
Directorate of Assam Rifles, 
Shillong-793001. 

A 

/ 

ANNEXURE A/io ox  
• 	 . 

CENTRAL A.DMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 65 of 2002. 

Date of Order 	This thehDayofDecem2fl07. 

The Hon'ble Mr Justice D N Chowdhury, Vice-Chairman 

Thehontbl e  Mr K K Sharma, Administrative Member 

F 	 .JShri Sôraisam ManimachaSingh, 
Veterinary Field Assistant of 
AssamRiflesnow posted at 	. 
.A.R.Thoubal, a resident of Chingamakha Maisnarn' 

;.Leikai, Imphal West District, Manipur 	...Applicar 

By Advocat..5rj S.M.Sirigh. 

- Versus - 

1. Union of India, 

4. The Deputy InspectorGeneral, 
MP Range, Assam Rifles, 
Imphal. 

S. The Commandant, 
7th. Asam Rifles, 
Thouhal. 	 ...Respondents 

By SriA.K.Choudhury, Addi .C.G.S.C. 

ID E R 

CIJOWDIIURY J. (V.C) 

V. The issue relates to .upgradation of pay scale of 

Veterinary Field Assistant serving in Assam ,Rifles to 

Fts.4000-6000/- in parity with those other counter parts. 

True Copy * 

Adv0cat 

1- - 	- 
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2. 	Mr 	P M S.ngh, 	learned 	counsel 	appearing 	for the 

/ applicant, 	stated 	that 	the 	applicant was 	agitatLng the 

matter in different forums and failing to get any remedy he ji 

moved 	the 	Imphal 	Bench 	of 	Gauhati High 	Court 	in Writ 

Petition(Civil) 	No. 	798 	of 	1999.. Finally 	by 	order dated' 	. 

31.12.2002,the Writ Petition was disposed 'of directing the '. 

• applicant to move the appropriate forum to seek his remedy. 

Hence this application 'before the Tribunal for redressal of 

his grievances. Mr Singh als pointed out to the reply 

submitted by the respondents in which it was indicated that 

the authority took' a decision advising the Tssam Rifles to 

'process the proposal of cadre restructuring of the post of 

Veterinary Field Pssistants in the,,manner indicated by the 

Minist o Home Pffairs in its communication dated 

17.12.99. The relevant text of the said communication is 

'' roduced below 

(i) DD(Pers) BF has intimated that a 
b proposal for cadre restructuring of 

Veterinary staff is being, processed by 
them. ITBP is also processing the 
proposal on the same lines. 1ssam 
Rifles was advised by Dir.(Pers), MHP, 
to process' the proposal for cadre 
restructur- ing of the post of VF.' 

To 	maintain 	uniformity ' in''" 
education.il qualification and pay 
scales as recommended by the Fifth Pay 
Commission, ssam Rifles was advised to 
process the proposal' in consultation 

Lv 	
with the BSF and ITBP, so that' a' 
similar proposal on uniform lines is 
formulated. 

As the posts of Veterinary stff 
in BSF and ITBP are combatised while in 
\ssam Rifle,s VFPs' are civilians, to 
maintain the uniformity in the rank 
structure, Pssam Rifles were advised to 
propose the combatisation of these 
posts as well. 

True Copy 

Advocate 



(iv) Since the batter is already 
Subjudice, any decision for upgradatjon 
of pay scales in Assam• Rifles can he 
taken after finaljsatjon of the Court 

- 	 case." 

Mr Z.M.singh, learned counsel for the applicant has also 

drawn our attertjon to te cothmunication sent by the 

Ministry of Home affairs dated 31.3.1998 indicating its mind 
/ 

implementation of upgradatjon of the pay scale of 

t rinary Field assistants in the Assam Rifles. The said 

Ai 	communication c1ealy indicated the decision of the 

X~ for revising the pay scale. 

3. 	
We have heard Mr ;.M.Singh, learned counsel for the 

applicant and also Mr. A.K.Choudhury, learned dd1.C.G.s.C. 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires 

no further adjudication from our end. The Government has 

taken a decision in principle and in view of the pendency of 

the Court proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 

made by.the respondents we dispose of this application with 

a direction on the respondent; to implement the undertaking 
- 	 - 

as expeditiously as possible preferably within a period of 

three months from 'the date of receipt of this order.. 

. 	 - 

The ap1icatjon thus stands disposed of. There shall, 
 

8wev9y, be no order as to costs. 

JT 
. 	

Sd/V iCE CiAN 
ccc 0U 	 . 	

. 	
Si/ MEmoR (AdM) 

0 



CENTktAL A111J.N16fltAT1V 	RThUNAL, 
GUwAHMI i3iNCH 

GUWAHATI, 

Misc, Peitition No.53 in OA No.65/02 

Date of Orderi This the day of 5th Nay,2003, 

The Hoxi'ble Mr, Justice 

The Hon'ble Mr.S.Biswas,Admjnjstratjve Member. 

The Union of India & Or's, 
APPLICANT . 

By Advocate Shri A.K.Choudhtry Addi, C.G.S,C, 

—Vs- 

Shri Soráisam Manimacha Singh. 
'a ...... RESPONDENT, 

OR 	E R 

Heard Mr, A,K.C1audhurj, Learned Addl.C.G.S.C, 

appearing on behalf of the Union of india. 

Considering the i&cts and circumstances of the 

case, the application is allowed and the respondents 

are allowed to complete the exercise and implement the 

judgement and order dated 11,12.2002 passed in O.A, 

65/2002 within two months from the date of receipt of 

the order. 

Th applicaUon is allowed. The respondents are 

directed to complete the exercise within the time 

prescribrc1, 

Sd!— 	 Sd!- 
Member. 	Vice—Chairman, 

-t'ue copy 
4 vóc?tt. 

11 



I 

I; 	 ANrthxuRE A/i 

No.11.27014/16/994'F'.IV 

/ 
GovP-111111clit of linliit/lThai at Stu kat 

7 1 	
Ministry of home AfFalrs/Grih Mantralayn 

1' 
;h New DUlit, 

NO  

	

l  II [ 	'• i he Director Genctal 
' i\ssain Rifles lo  

$hil!ong - 793011 

1 Subject 04A.N0,6512002 filed by Shui S.Mani Macha Singli In CA! 
Guwahall Bench for upgiaded pny scale of Us 400U-6000/-. 

ci 

 Sir, 

	

1 am dnecicd to tefer to your letter No 111 	03 Legal dated 

	

L .  f 29 9 2003 oil the subjtct cited above mid to convey lii 	c a f the competent 
authutity to grant that revised pY scale of its 4000-6 00 - In 1'  ace of Rs 32OD 
4900/- to Shri Mmii maclin Singim, Vctuinary 	ssistalilli of Assun"i1i1es, 

a compliance of the aider given by the 1-lon'bk Guwahati 
'. 	cn1i ofentra 	imlusti aLive Ii ibuimal 

2. 	IiiIs issues With the approval of ministry of Plitnitce vide (itch' 
U,O,Nth 12/52/99-iC dated 17.10,2003 and integrated Fitimice Division 0iMIIA 
vide their DyNo, 12082fPin.V/03 dated 21.10.2003. 

Yours Lititlifully, 

(VIJb) 
Section Officer 

Copy to 
1. 	PAO MUA New Delhi. 

	

• 	2. 	PAO I  Assam RUles, Laitunnikhrn, Sliillong. 	 -. 
FAA1t, Shilioimg. 
MinIstry of l7 iimnnce, Department of Expenditure (IC). 

5 	DG:ACR, 11' Estate New Dcliii. 
6. 	• PliiV (Mi-IA) 
'7, 	Prs111 Section., tvIIIA 	. ....- .•• • 
8. 	LOAR, New Delhi.' 	 . 
9, 	Guard Pile. 	 — 
Copy for itifoiinntioii to 
1.  

• 	
(kJi'.UVJ 	SedLuit Officer 

••;
()r,Ile oct-I" 

- 	 . 	

.• 	 sa. .I'' 

• 	,t4 

03S  

• .•.'• 	
± 

True Copy 
• 	 . 

Advocate. 
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/ 	 IJWit- , 
Sarkar 

(ov'iiuoiit. ol iiI(Jii 	 Q 1) 
ui i  
ii .1. Li y oL I 101 lU Al I--Qcs 

hal ani.(nI 	1lya N3 lJ%t 
IJiz:eaLoraLo 0enutl ADVIM, hlI1:105 
ShilLong - 793011 

/1 

3.I.14015/SL11 CPC/90/A-II/ 	 March 90 

G()VL oL I11c11. 
4jfljJ t:rr of hloino Afir3 

Flow Doihi-Ol 

UIPLEIIEI1TATION OF U pç;l;\I)I:;l) rAY 3AL1L FROM 01-1-96 
r0n ThTTEi 	 TrLli7crANf . 	114 

3 	I in di ccL.od Lo inviLci Mini 3 try tO aU ntJ on to tJ 
approved pay ca1e appearing at ñerial flo. XXIV (o) in Part 
$ 13 01: F.Iri;t khioc1ule of C:S (In') )lulo 1997, w1iertin th, 
revi.ned scale ciC c:t:ain co'r'uon etocjory of VtnrinuL'y 
SLofl: have been ppLovod by Lho c,ovt as uudr i- 

naiuo of 1,09t 	Pr •rovJ.ed Scale 	Rvied Scab 

Loc)oiflfl/ 	' 	950 -20-1150-25- I 
CoflIpOUUcier/ 

tii 	1 
)'¼U1111)1 	 INs, 4000.-.100-6000/-ptrt 

q, iuo 15(J.-. 
Dren r. 	 40-.2010/-  till 

2 	IL ji 8uUnlLtud that thero are 31 sanct.lotind pofJL8 of 
Voterinary 3ield ?331uLflnt in this rorce who havc' been 
allowed standaLd rovisc'd Sra th with otfoL from 01-1-96 
roplacinci the pre-rovised scalt n pir Part 	of First 	- 

bcliodulQ of CLS(RP) Rule 1991 as under :— 

Ncuito of Post Pr'-ri. 'i!JOd (a1if1C.Li0fl Rovieofl 

	

pir 	TLllO 

no ul.Tllule 	 - 

•Veteriiiary (a) 975-25 	tatric or 	. 320005- 
Fiel0 	 1150-ED-3 1 ) equivalent 	4900/- rtu 
Aiii.-; tout 	-1.540/-pie 	with Dipina 

In Vtriti.ry 
jcienee 

= 	(b) 950-20- 	I4on-jnatric or R • 3050-75 
1150-1:0-25 	cquiva1cnt. 	3950-00- 

w.lUi cortifl- 4590/-14l 
cate in 
ye tori. nary 

once. 

., 

r 	• 
010 No t 705550 

) 

H 

True CopY 
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p 

- 

I 	- 
4 -, 3 	thug1'i: the tilat o Uto 	t o.I Vo Leriniiry Field 

J - M"aiatantiexiatinU in the A3;;m Riflmn Lu not 1iio1uc1d in 
/ the p6ati1:mentionecI at serial xx:cv(c) in PcrL 1 W 

	

.Firi tScheduio, 
	of- 

	

tho 1)1 —1 vjr..) 3ni 1.i'S fl 	ei-. i inary - 
FLo1di1WJ.stant.s in 	sam 	were dthiri the prn- 
revisndlmales as Irlent.lc)rloc] uUmAnst .1'ovo posts which 

/ ]1avc hoon revised by a rJ.tiicjlo upale of s, 4000-100-000/-
\ Tho. 	of A.5fji: 	i iu; LIu,.' - ' ,fore ohoitid ,0 	11ci 11)10 

for Ueupgradeo uo;L1lu of. . 	4000-100-6000/-pin0 

4, 	J - _ 
':i.i: 1J L11O1OiOJ$.! ni1itit ttI!I LhL (ho MinisMy i.iiy 

kJ...ridly zic.cord a1.)I)rovT I to t1ic J.inp1*.oln6n(-.ilU on C) E Lh' 
rnviE3rd scaln of R.I. 4000-100-.6000/ -pni wi. Lh of h -it t - c), 
C) 1 	L96 in JC:.i j)(.(1. " E ; Wo j)()ri t. of \T tori ii;n y V.L .1(1 
4'3 Jj31 	11 A3iuu I?..tJ:I.ei 	 - 

An eai1' epi7 	t.i.uhIy sot .tCltQcI 4i9e. 

Yoi' jj HIfn 

-. 

( !. 	hti I ) 
• 	Col Ol(l 

L'  
for Diroci.ol 	 Rkf.les 

	

7c 	I' 	I 	:4 	
I 	1 	•.• 	i.:. 	 .. 

	

r 	:i 	 I_I 	 •' - 1 	 -. 	 . 

h 	 . 	' -.'- 	•'1'I'--i, 	 x 
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• Tele 037.86-222376(EXCh)CiV 

A/4/798/2004/ 

Mahanidcsllala3Ta Assarn. Rifles 
Directorate General Assam Rifles 
'A' Branch 
Shilong - 793011  

• AWNEXUREA/)L* H 
23 Assam Rifles 

• 	 c/O99APO 

Feb 2004 

• 	0. A NO 6512002FflPP BY SHRI S MANIMACHA SINGH, VFA 
IN CAT GUWAFIATI BENCH FOR UPGRADED 

PAY SCALE OF PS 1000-100-6000J- 

Ref your icttcr No. :II.14015/5t.1iCPC/98A-11/20°I29S dated 07 Nov 

2003.  

It is submitted herewith for your info that basic pay in respect of Shri 
Man:imacha Singh, VFA of this unit has already, been fixed Ps. 4000-100- .6000 
pin wef 09 Aug 1999 under the ACP scheme (HQ DGAR ltr No. 

I14015/ACP/MCd -4/99 cit 21 Oct99 & Sig No. A 4402 dated 15 Jun 01). Now 

iiIdivkluai is drawing jay, & ailces at the scale of Rs .4000-100-6000 wef 09 Aug 

1999 instead of Ps 3200-85-4900 PID. 	 . 	.  

It is therefore requested to clarify whcthcr basic pay in respect of above 
incthnbent again rcquired to be fixed as shown pam 2 of above quoted letter 
wef 28 Oct 2003 In compliance of the order given_by honora11 Guwahati 
Bcnch of cat in OANQ 65/203 and your Dtc Sig A. . 

4, 	An early action on the subject is requested. 

• 	. . 	. 	. 	• 	,. .. 	(NKGuruflg)' 
Asst Oomdt. 

• 	. 	 OffgAdjt 
• 	 . 	. for Comdt' 



ANNEXURE A/15  
.iahanideshalaya Assam Rifles 

- 	DirecLorate Gueral A1.urn Rlt.L. 	_I 1 
• 	 hi1lonq - LI 

II,140l5/SthCPC/90/A-II/ •' 	'iar 2004 

23 	ifles 
;,/ 

• 	OANo, 65/2002 FILED BY SHRI S. NANI.ACKA 
SINCH, ViA "CR UPGRA[D PAY SCALE 

Ref your leter wo0 1/iP/798/2004/84 dated 24 Feb 2004 

The case for upçjradiLIori of pay scale in respect of 
VFA's of Assam Rifles wef 01-01-1996 has already been taken up 
with iHA vide this Directorate letter No, 11,14015/5th CPC/93/ 
i.-II/part/351 dated 26 Feb .2004, on receipt of decision you 
.ill be intimated accordingly. 

L. 
( I t'I Singh ) 
Lt Col 

for Director General 
Assam Rifles 

Copy Lo 

:--dical Erancli ( Internal 	for into please. 

fill/ 
oct 
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/ 
I 	 ANNEXURE.1 / i6 

/COPY/ 

NO.II.27013/35/99-PFJV 
GOVERNMENT OF INDIAIBHARAT SARKAR 

MINISTRYOE HOME AFFAIRS/GRIH MANTRIAYA 

New Delhi, the 8th  June, 2001. 

To 
The Director General, 
Assam Rifles, 
Shillong-79801 1. 

Sub: REVISION OF PAY SCALE OF TEACHING STAFF IN ASSAM RIFLES - 
REGARDING 

Sir, 

I am directed to refer to your letter N0A'VIl-PS!TI86NoI.1I11569 dated 

10.11.2000 on the subject cited above and to convey the sanction of the 

President to the upgradation of pay scale of teachers in Assam RIfles w.e.f. 
1.1.96 as under :- 

Post. 	 Exiting Scale 	Rved Scplg 
I) 	Junickr Teacher 	 Rs.4000.60001- 	Rs.4500-70001- 
ii) 	Senior Teacher 	Rs.5000-8000/- 	Rs.5500-90001- 

The expenditure on this account will be met from the sanctioned budget 

grant of Assam Rifles under head "Salaries". 

This issues with the approval of Ministry of Finance, Deptt. of Expenditure 

vide their Dy. No.70/5/2001 -IC dated 31.5.2001 and Integrated Finance Division 

of this Ministry vide their Dy. No.81 1/Fin.11/2001 dated 08.6.2001. 

Yours faithfully, 

Sd/-xx xx xx 
(Nirmala Devi) 
Desk Officer. 

Copy to:- 

(I) 	Pay & Accounts Officer, Assam Rifles, ShIllong. 
Pay & Accounts. Officer, MHA 
JS(P) MNA (for information) 
Director (PF), MHA (for information). 
Director (Pers), MHA. 
Fin.lI(MHA). 
LOAR, MHA. 
Guard File (PF.LV). 

true C0PV 
. 4k 

I 

dvocate.  


